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SHRI JAGESH DESAI: Madam, I want to 
raise an important issue. FCI has released 3 
lakh tonnes of ..(Interruptions) 

 

THE DEPUTY CHAIRMAN: Yadavji, I am 
not permitting you. Please take your seat. 

 

SHRI P. UPENDRA (Andhra Pradesh) : 
On your appeal and on the appeal of the 
House, the doctors have withdrawn their 
strike. The talks have commenced. But they 
arc not progressing satisfactorily. Because 
there is a long gap between 
one Session and another Session, we 
expected that this matter would be settled 
before the House adjourned sine die. 
Therefore, you also kindly ask 
the Government to come out with a statement 
before the end of the Session as to what the 
progress has been in this regard and how the 
matter is being settled. 

THE DEPUTY CHAIRMAN: The Minsiter 
of Parliamentary Affairs is here. I will also 
speak to him. 

 

 

SPECIAL MENTIONS 

Police excesses and suspected Police 

Complicity in Militant Activities in Punjab 

 

†[Transliteration in Arabic Script.] 
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SARDAR JAGJIT SINGH AURORA 
(Punjab): Madam, I would like to 
associate myself with this special mention 
and I would like to add further that the 
police behaviour, in spite of what the 
Governor of Punjab has been saying, 
continues to be very deplorable. Very 
recently when the only Param Vir Chakra 
recipient, Capt. Karam Singh, was going 
to attend a meeting, the police stopped 
him and they wanted to take away his 
car. 

THE DEPUTY CHAIRMAN: Just a 
minute. The Special Mention which he 
made has nothing to do with the police. 
It is entirely about the strike by the 
farmers as a result of the sale or non-sale 
of fertilizers by the stockists... {Interrup- 
tions)... 

SARDAR JAGJIT SINGH 

AURORA:' You. are totally wrong, 

Madam. It is about the police behaviour 

that he was talking about... {Interrup- 

tions)... 
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THE  DEPUTY  CHAIRMAN:   Now, 

Shrimati Veena Verma. 

Copyright    Period    of    the    Works    of 

Rabindranath Tagore 

SARDAR JAGJIT SINGH 
AURORA:    It    is    about    the    police 
behaviour.. .(Interruptions)... 

THE DEPUTY CHAIRMAN: Mr. 
Mann, when you make a Special 
Mention, you kindly confine yourself to 
that. I want to find out why you did not 
get a copy from the Secretariat and why 
the Members did not get it from the 
Secretariat. They will give you. Now, I 
cannot permit anything else on it. Now, 
Shrimati Veena Verma. Not here. Yes, 
Mr. Rafique Alam. 

Demand   for   the   Prosecution   of   M/s 

I.T.C. Ltd. for Evasion of Central Excise 

Duty 

SHRI RAFIQUE ALAM (Bihar): 
Madam, I wish to raise a vital issue 
which is of immense public interest 
because it involves a huge amount of 
money by way of taxes. 

Madam, the Central Board of Excise 
and Customs has laid down certain 
norms for the prosecution of Central 
Excise evaders and the Finance Minister 
has confirmed in Parliament that 
prosecution will normally be launched 
against the Central Excise evaders after 
the adjudication proceedings are over. 
But, in a matter pertaining to a 
multinational company, M/s ITC Ltd., 
manufacturing cigarettes, adjudication 
proceedings were completed in April 
1986, involving more than Rs. 100 
crores. But prosecution against M/s ITC 
Ltd. has not yet been launched whereas 
in the case of other companies such as 
Godrej, Duncan, etc., prosecutions have 
already been launched. The Government 
should, therefore, confirm that they will 
implement the policy and prosecute M/s 
ITC Ltd. 

Keeping in view the public interest 

involved, I would request the Chair to 

direct the Government to prosecute M/s 

ITC Ltd. and other such tax evaders. 

 

 


